
42

541



542



543



544



545



546



547



548



549



550



551



552



553



554



-15-

Verified at Darbhanga on this 1st day of April, 2026.
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Item No.09         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.14/2025/EZ 

 

Talab Bachao Abhiyan (TBA) & Anr.     Applicants 
 

Versus 
 

Govt. of Bihar & Ors.       Respondents 

 
 

Date of hearing: 28.01.2026 

 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

   HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER 

 
Applicants:  Ms. Renu, Advocate for Mr. Kamlesh Kr. Mishra, Advocate for the 

applicant (Physically before PB).  

  

Respondents:Mr. Surendra Kumar, Advocate for respondents no.1 to 4 and 9 to 

13 (Physically in EZB). 

 Mr. Ghanshyam Pandey, Advocate for respondent no.5 (through 

VC). 

 Mr. D.N. Ray, Senior Advocate with Mr. Sourav Haldar, Advocate 

for respondent no.6 (through VC). 

 Ms. Amrita Pandey, Advocate for respondents no.7 (through VC). 

 Ms. Anamika Pandey, Advocate for respondent no.8 (through VC).  

  
ORDER 

 
1. Affidavit dated 02.01.2026 has been filed by respondent no.6, 

which is taken on record. 

 

2. Additional counter affidavit dated 27.01.2026 has been filed by 

respondent no.5, which is taken on record. 

 

3. Counter affidavit dated 27.01.2026 has been filed by respondent 

no.2, which is taken on record. 

 

4. Responses by other respondents who have not filed their responses 

so far, may be filed within four weeks. 
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5. List on 12.03.2026 for further hearing. 

 

 

 

Arun Kumar Tyagi, JM 

 
 
 

  Ishwar Singh, EM 
January 28th, 2026 
Original Application No.14/2025/EZ 
R 
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BEFORE THE LD. NATIONAL GREEN TRIBUNAL, EASTERN ZONE 

KOLKATA BENCH 

O.A. NO. 14 OF 2025/EZ 

 

In the matter of: 

TALAB BACHAO ABHIYAN (TBA) & 

ANR. 

…APPLICANT 

-Versus- 

Government of Bihar & Ors. 

…RESPONDENTS 

INDEX 
 

Sl. No. Particulars Annexure Page No. 

1.  Counter Affidavit on behalf of District 

Magistrate Darbhanga. 

 1 - 15 

2.  Copies of Inspection Report, Circle 

Officer’s Report with encroachment 

list, trace map other documents  

-R/1 Colly- 16 – 41 

3.  Copy of the Aadhar Card  42 

 

 
Date: 27/01/2026 

 
Place: Darbhanga, Bihar. 

 
 
Filed by: 

 
Surendra Kumar, 
             Advocate 

E: surendra_kr15@rediffmail.com 
M: 9433361866 

119 -Annexure R/2 Colly-559
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,

BoD: Higher at Moin pokhar (north & east) indicating severe

oryanic pollution; marginally high at Chakada pokhar.

' FC: Within permissible limits. but sewage int'lows are suspected

from the adjacent houses.

Overall Assessment:

Moin Pokhar is under ecological stress due to organic pollution, nutrient
loading. and uncontrolled growhldecay of aquatic vegetation. Unless

immediate interv'ention is taken. the r,vater bod3., n,ill undergo tirrtlrer
deterioration.

6) Demarcation and Encroachment of Moin pokhar/Talab:

Circle Officer, Sadar Darbhabga, Dist: Darbhanga has carried out the
demarcation of the Moin Talab and identilied 88 encroachments in the area ancl

reported to the Municipal Commissioner. Darbhganga Municipal Corporarion.
Darbhanga vide its Lener No.- 1793 dated 12.04.2025 (Annexure- IV)

submitted for kind consideration and necessary action

w se#q'f ffg'ob
{S.N.1"hakur)

RegionalOfficer
Bihar State Pollution Control

Board, Muzaffarpur.

(Arun Kumar)
Scientist-cum-Board

Analyst,
Bihar State Pollution

ControlBoard. Patna.

(fulanoj Kurnar)
Additional District

Magistrate (Revenue).
Darbhanga

Page 3 of 14
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From 
Circle officer, 
Darbhanga 

To, 
 

Municipal Officer,  
Darbhanga Municipal Corporation,  
Darbhanga. 

 
Subject: Regarding demarcation of Moin pond. 
 
Context: letter no. 934, dated 21.03.2025. 
 

    In relation to the above mentioned subject it is respectfully requested that 
in the light of the complaint O.A. No. 14/3025/42 filed in the Hon’ble NGT, the 
demarcation of moin Talaab was ordered. In the light of said order, the three 
Amins, namely, Circle Amin Sadar Darbhanga, Bahadurpur Zone Amin, and Amin 
of Darbhanga Municipal Corporation, have jointly submitted the measurement 
report, and it has been reported in the measurement report that the land of Moin 
Pokhar under Mouza-Kazipura, Police Station No. 404, whose old Khesra No. 95, 
Municipal Khesra 10-31443 was marked for measurement, and it became clear that 
old Khesra No. 95, Municipal Khesra No. 31443, has currently been encroached 
upon by 88 persons by building houses and boundary walls, and in the area 6 
Khata 16 Dhur 25 Dhurki land is being encroached upon by the encroachers in the 
form of road. In this way, the encroachment by 68 people amounts to 3 Bigha 2 
kattha 16 Dhur 15 Dhurki and the area of power is 6 kattha 16 Dhur 25 Dhurki, 
total area is 3 Bigha 9 kattha 13 Dhur. The said land has been shown in red colour 
in the country map. The remaining area is Kattha on which paddy and water 
hyacinth are planted at present, which is lying vacant, zero has been shown in 
green colour in the country map. As per the report of the Halka Revenue Officer, 
Moin Pokhar, whose old Khesra number is 95, Khatian of Municipal Khesra 
number- 31443, as per this, the Khatian of the Khesra in question is Raiyat 
Mohammad Yasin Po, etc. The report along with the copy of the said Khatian area 
and the photocopy of the verified Khatian provided by the Municipal Corporation 
along with the Irrigation letter is respectfully submitted for attention. 

 
 
                    Sd/- 

       Circle officer, 
     Darbhanga 

233250 590

Typed Copy
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To, 
Circle officer, 
Sadar, Darbhanga 

 
Subject: - Regarding demarcation of Moin pond (Mann Pokhar). 
 
Context: In the light of letter no. 934, dated 21.03.2025 of Darbhanga Municipal Corporation, 

Darbhanga and complaint OA No. 14/2025/17 filed in Hon'ble NGT. 

 
Sir, 

In relation to the above subject, as per your sincere orders, the land with Moin Pokhar 

under Mouza-Kazipura, Police Station No. 424, whose old Khesra No. 95, Municipal Khesra No. 

31443 was measured and marked at the spot, and it was found that at present 88 people have 

encroached upon the old Khesra No. 95, Municipal Khesra No. 31443 by constructing houses 

and boundary walls and 0-6-16-25 (Six Khatha Sixteen Dhur Twenty-five Dhurki) of the area is 

being used by the encroachers as a road. In this way, encroachment by 88 people amounts to 

area-03-02-16-15 (Three Bigha Two Khatha Sixteen Dhur Fifteen five Dhurki) and road area    

0-6-16-25 (Six Khatha Sixteen Dhur Twenty five Dhurki), total area-03-09-13-00 (Three Bigha 

09 Khatha Thirteen Dhur). Which is shown in red colour in the attached trace map and at present 

water and water hyacinth is planted on area-0-8-0-0 (Eight khata) which is lying vacant which is 

shown in green colour in the attached trace map. The said land with Moin Pokhar. The details are 

attached with this report in four separate pages.  

Further action along with the attached trace map and sight map is submitted by 2027. 

 

 

 
Sunil Kumar Singh,   Amin Bahadurpur                    Abid Amin  
   Amin Sadar,                       Darbhanga   Darbhanga 
   Darbhanga               Municipal Corporation, Darbhanga   
          
 
  
 

253452 592

Typed Copy

Sd/-

Sd/-

Sd/-
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Item No.12         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.14/2025/EZ 

 

Talab Bachao Abhiyan (TBA) & Anr.     Applicants 
 

Versus 
 

Govt. of Bihar & Ors.       Respondents 

 
 
Date of hearing: 12.03.2026 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 
Applicant:  Mr. Kamlesh Kr. Mishra, Ms. Renu and Ms. Arthana Brahma, 

Advocates for the applicant (Physically in PB). 

 

Respondents: Mr. Surendra Kumar, Advocate for respondents no.1 to 4 and 9 

to 13 (Physically in EZB). 

Mr. Ghanshyam Pandey, Advocate for respondent no.5 (through 

VC). 

Mr. D.N. Ray, Senior Advocate with Mr. Sourav Haldar, Advocate 

for respondent no.6 (through VC). 

Ms. Amrita Pandey, Advocate for respondents no.7 (through VC).  

Ms. Anamika Pandey, Advocate for respondent no.8 (through VC). 

 

 

 ORDER 
 

1. Responses have not been filed by respondents no.1, 3, 4 and 9 to 

13 so far. 

 

2. Responses by abovesaid respondents may be filed within four 

weeks and no further adjournment will be granted for this purpose. 

 

3. The report of the joint Committee has not been submitted despite 

giving of many opportunities. 

 

4. In view of the facts and circumstances of the case, we consider 

personal appearance of the District Magistrate, Darbhanga, Bihar to be 

essential for explaining the reasons for non-compliance and also 
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assisting this Tribunal in ensuring just and proper compliance with 

orders passed by this Tribunal. 

 

5. Accordingly, the District Magistrate, Darbhanga, Bihar is directed 

to appear before this Tribunal on the next date of hearing with relevant 

record physically or through VC.  

 

6. Report of the Joint Committee may also be filed within four weeks. 

 

7. List on 21.04.2026 for further hearing.  

 

8. A copy of this order may be sent to the Chief Secretary, 

Government of Bihar and the District Magistrate, Darbhanga, Bihar by e-

mail for requisite compliance.  

 

 

Arun Kumar Tyagi, JM 

 
 
 

Dr. A Senthil Vel, EM 

March 12th, 2026 

Original Application No.14/2025/EZ 
SN 
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Mailbox of surendra_kr15@rediffmail.com

1 attachment(s) - IA_by_DM_Darbhanga_in_OA_14_of_2025_EZ.pdf (6.80MB)

Subject: IA filed by DM Darbhanga in OA 14 of 2025 EZ Re: TBA & Anr Vs Govt. of Bihar
& Ors.
From: Surendra Kumar <surendra_kr15@rediffmail.com> on Wed, 08 Apr 2026 15:13:25

To: "kamleshlegalaid " <kamlesh.legalaid@gmail.com>, "amritalegal " <amritalegal@gmail.com>, "legumjure " <legumjure@gmail.com>,
"ghanshyamlegal " <ghanshyamlegal@gmail.com>

Respected All,
Please find attached the copy of the IA along with all its annexures in the above mentioned matter. kindly ignore the earlier
IA as it was marked as defective as such this may be treated as the Final Copy.

This is for your kind information and record.

Thanks
Regards
Surendra Kumar
Advocate

-63- 603
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